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HOME AFFAIRS AND THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS {SHRi L.K. ADVANI): Sir, | beg to move for
leave to introduce a Bill further to amend the Citizenship Act, 1955,

The question was put and the motion was adopted

SHRI L.K. ADVANI: Sir, | introduce the Bill.

The Railway Protection Force {(Amendment) Bill, 2003
THE MINISTER OF RAILWAYS (SHR! NITISH KUMARY}: Sir, | beg to
move for leave to introduce a Bill further to amend the Railway Protection
Force Act, 1957.

The question was put and the motion was adopted

SHRI NITISH KUMAR: Sir, | intreduce the Bill.

The Raitways (Second Amendment) Bill, 2003

THE MINISTER OF RAILWAYS (SHR! NITISH KUMAR): Sir, | beg to
move for leave to introduce a Bill further to amend the Railways Act, 1989.

The question was put and the motion was adopted

SHRI NITISH KUMAR: Sir, | introduce the Bill.

CALLING ATTENTION TO A MATTER OF URGENT PUBLIC IMPORTANCE
Foreign Direct investment in Electronic Media

SHRI MANQOJ BHATTACHARYA (West Bengal: Sir, | call the
attention of the hon. Minister of Information and Broadcasting to the issue
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of foreign direct investment in electronic media in particular. Thank you.

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI RAVI SHANKAR PRASAD): Sir, { will present
before the hon. House a brief statement about the entire gamut. The hon.
Members have drawn my attention to their concemns over the entry of
foreign companies in the electronic media in our country. Let me inform
this hon. House about the decision taken by the Government.

I would like to make a brief statement on the existing regime as
well as the present status in respect of various service segments.

1, Cabie Network Service

As per the provisions of the Cable Television Network (Regulation)
Act, 1995, no licence is required but a 'person’ is required to be registered
as a cabie operator with the Head Postmaster of a Head Post Office of the
area concemed. A person means, - (i) an individual who is a citizen of
india; () an association of individuals or body of individuals, whether
incorporated or no!, whose members are citizens of India; and (i) a
company in which not less than 51 per cent of the paid-up share capital is
held by the citizens of India.

2. Direct-to-Home Broadcasting Service (DTH)

The Govemnment took a decision to start the DTH in the country in
Novernber 2000 after the Group of Ministers had deliberated and considered
all the issues connected thereto at length. Detailed guidelines for starting
DTH service were issued by the Government on 15" March, 2001.

So far, only three applications for starting DTH broadcasting service
have been received. They are from,

i) Space T.V. Private Limited
i) A.S.C. Enterprises Limited, and
i) Essel Shyam Communication Limited.
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The eligibiity criteria under the DTH are:

(@)

(b)

(c)

Applicant-company to be an indian company registered
under the Companies Act, 1956.

Total foreign equity holding {including FDY/NRI/OCB/FI) in
the uplinking company not to exceed 49 per cent.

Within the foreign equity, the FDI component not to
exceed 20 per cent. The quantum represented by the
proportion of the paid-up equity share capital to the total
issued equity capital of the Indian promoter company, held
or controlled by the foreign investors through FDI/NRIYOCB
investments shall form part of the abovesaid FDI limit of 20
per cent.

All these applications are under process.

Uplinking Policy

| am reading out a gist of the policy module for uplinking. These

(@

{o)

)

For setting up of uplinking hub/teleports, the company has
to be incorporated in India and equity holding including
NRI/OCB/PIO not to exceed 49 per cent.

For uplinking a T.V. channel, no restrictions on ownership,
equity structure or management control of the channel
which is aimed at Indian viewership.

For uplinking by news agencies, tha company has to be
incorporated in india and accredited by PIB. One hundred
per cent owned by Indians with Indian management
control.

[THE DEPUTY CHAIRMAN in the Chair]

The Government have announced fresh guidelines in March, 2003
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for uplinking of foreign owned news channels. The gquidelines, inter alia,
permit fareign equity holding in the applicant-company up to 26 per cent of
the total paid-up capital and require the company to be registered in india,
under the Companies Act, 1956 and the majority of Directors, CEO and
News Editors to be Resident Indians. The permission for usage of
facilities/infrastructure for live news/ffootage collection and transmission,
irrespective of the technology used, will be available to only those channels
which are uplinked from India and the channel/company has to ensure that
its news and current affairs content providers, if any, are accredited with the
Press Information Bureau.

Under the extant policy for uplinking, 31 companies have been
permitted to upiink 88 channels, 20 companies permitted to set up 22
teleports and a news agency permitted for news-gathering and distribution.

4. F.M. Broadcasting

Twenty per cent portfclio investment by NRIs, F.lIs and Persons of
indian Origin {Pol) and Overseas Corporate Bodies {OCBs) has been
permitted in private F.M. radio. £.D.1. is not permitted. Companies should be
registered under tha Companies Act, 1956.

In the four metros of Chennai, Dehi, Kolkata and Mumbai, 14
private F.M, stations have been operationalised. In the non-metros, 8 private

F.M. stations have been operationalised, bringing the total number of
operationalised channels (both metro and non-metro) to 22.
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SHRI RAVI SHANKAR PRASAD: Then, Madam, { will not read out
the whole statement. | will just menticn some of the salient features.

THE DEPUTY CHAIRMAN: You see, the Members have got the
statement. You just mention the salient features.

SHRI RAVI SHANKAR PRASAD: Madam, keeping in view the
seriousness of the issue, it would have been befter if | had read out the
entire statement.

THE DEPUTY CHAIRMAN: All right,

SHRI RAVI SHANKAR PRASAD: Now, | come to Security
Concerns/Safeguards thereof.

{iv) Cable Service Network

Under the provisions of the Cable Television Networks (Regulation)
Act, 1995, a person has to be registered with the Head Post Office of the
area of operation concerned. Such a person shall be a citizen of india, and
in the case of a company, not iess than 51 per cent of the paid-up share
capital should be held by the citizens of India. The programme and
advertisement to be transmitted/retransmitted shall be strictly in conformity
with the prescribed Codes, laid down thereat. Every cable operator is also
required to maintain a register indicating therein the programmaes transmitted
or retransmitted during a month, for a period of one year after the same.
The power to prohibit transmission/retransmission of programmes in public
interest has been vested in the authorised officers notified by the Central or
the State Governments. The Central Government has als¢ been empowered
to prohibit the operation of the cable T.V. network where it thinks necessary
or expedient so to do in the interest of the sovereignty, integrity and security
of India, etc.

(v) D.T.H. Broadcasting Service

In so far as the D.T.H. project is concerned, | would like to inform
the hon. Members that the Policy Guidelines issued on 15" March, 2001 by
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the Government adequately addresses these issues. | would like to briefly
narrate a few of these for the convenience of the hon. Members as folllows:

The security concerns and safeguards have been provided in a
number of articles of the terms and conditions of the Schedule to Form B
{Licence Agreement). These, inter alia, provide that:

The licensee shall not carry any channels prohibited by the Ministry
of Information and Broadcasting.

The licensee shall ensure that its facilities are not used for
transmission of any objectionable or obscene content, messages or
communications, inconsistent with the laws of India.

The use of the facility or service for anti-national activities would be
construed as an offence punishable under the indian penal Code
and applicable laws and will attract immediate termination of the
licence.

The licensor also reserves the right to prohibit the transmission or
reception of programmes in the interest of national security or in
the event of emergency/war or similar type of situation,
Notwithstanding any agreement between the licensee and the
content providers, the licensee shall stop forthwith transmission of
T.V. channels or any content, as and when directed to do so by
the licensee or any other designated lawful authority,

Except with the prior approval of licensor, the licensee shall not
gither directly or indirectly assign or transfer its right, in any
manner, whatsoever, under the Licence Agreement to any other
party or enter into any agreement for sub-licence and/or
partnership relating to any subject matter of the licence to any third
party, either in whole or in part. Any violation of the terms shaii be
construed as breach of the Licence Agreement and licence can be
terminated immediately.

The licensee shall not use any equipment, which is identified as
unfawful. All content provided by the D.T.H. platform to the
subscribers, irrespective of its sources, shall pass through the
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(€)

encryption and conditional access system, located within the Earth
Station, situated on Indian soil.

The licensor reserves the right to take over the entire services and
networks of the licenses or revoke/cancel/suspend the licence in
the interest of national security or in the event of an emergency/war
or low intensity conflict or simiar type of situation. Further, the
licensor reserves the right to direct the licensee to close down the
service if implications of security so requires. Any specific crder or
direction from the government issued in this regard shall be strictly
complied with by the licenses. The licensee shall not use any
equipments which are identified as unlawful and/or render the
network security vulnerable.

All foreign personnel likely to be deployed by way of appointment,

contract, consultancy, etc. by the Licensee for installation, maintenance and
operation of the Licensee's services, shall be required to obtain security
clearance from the Government of India prior to their deployment.

I would also like to inform the hon. Members that notwithstanding
any other recourse under the terms and conditions of the licence or
any other iaw, tha Licensor shall have the power, after recording
the reasons in writing, to revoke/ suspend the licence in the event
of breach of any terms and conditions of the licence.

As the hon. Members are aware, the procedure set out in the
Policy Framework of DTH for grant of licence is, per se, equipped
with adequate safeguards and clearances from various authorities
have to be obtained.

F.M. Broadcasting.

| would now like to mention a few vital and identical safeguards in

the Policy of F.M. Broadcasting. These are:

The Licensor reserves the right to take over the entire services and
networks of the Licensee or revoke/ terminate/ suspend the licence
in the interests of national security, or, in the svent of any
emergency/ war, or low-intensity conflict, or similar type of
situations.
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{b) The Licensor also reserves the right to direct the licensee to close
down the service, if implications of security so require. There shall be strict
compliance with any order or direction issued by the Government in this
regard.

All foreign personnsl likely 10 be deployed by way of appcintment,
contract, consultancy, etc. by the Licensee for installation,
maintenance and operation of the licenses's services shall be
required to obtain security ¢learance from the Governmant of India
prior to their deployment.

The Licensee shall ensure that nothing is included in the
programme, which, inter-alia, is against national interests, including
relations with friendly countries.

The Licensee shall also ensure that due emphasis is attached to
the programmes to promote values of national integration, religious
harmony, scientific temper and Indian culture.

Any breach of the terms and conditions shall entail termination of
the licence.

v Uplinking

Now, before | speak on the Uplinking Policy Guidelines, | would like
to inform the hon. Members that it has been the constant endeavour of the
Government of India to closely monitor and review the policy at periodic
intervals, so as to keep pace with the changing economic scenario and
globalisation, while simultaneously balancing he need for taking care of the
security concerns.

Recently, there was a felt need for restrictions of foreign equity in
raspect of foreign owned and controfied TV news channels, It was perceived
that {ij there could be a threat to the security of the State in times of
external aggression, by furthering the interests of the enamy; (i) it may
jeopardize the internal security as well ag law and order, by encouraging
communal strife and dissensions; {i) may exercise an unhealthy influence on
our democratic processes to suit vested foreign interests; and may pose
threat of an onslaught on our social and cultural value systems. While the
last concern would be equally applicable to all the foreign content
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telecasting chanmels, the other concerns are valid largely for news and
current affairs onty. Arguably, therefore, the potential for mischief against
safety and security of the State is more with a charnel, which is largely
dedicated to "News and Currerit Affairs Programmes® than others.

Against this background, the guidelines for uplinking of foreign-
owned news channels have been reviewed in March, 2003. The revised
guidelines permit foreign equity holding in the applicant-company upto 26
per cent of the total paid-up capital and require the company to be
registered under the Companies Act, 1956 and the majority of Directors,
CEOs and the News Editors to be "Resident Indians”.

The permission for usage of facilities/ infrastructure for live news/
footage collection and transmission, irrespective of the technology used, will
be available to only those channels, which are uplinked from India and the
channel/ company has to ensure that its news and current affairs content
providers, if any, are accredited with the PIB. All the applicamt-companies
have been advised to apply afresh, as per the provisions of the revised
guideiines, if they wished 1o do so.

Now, | would fike to indicate a few security concerns/ safeguards
provided in the terms and conditions of the licence agreement for setting up
of uplinking hub/ teleports. These are,

The foreign equity holding f{including NRK OCB/ PIO) shall not
exceed 43 per cent.

The Licensor reserves the right to take over the entire services and
networks of the Licensese or revoke/ terminate/ suspend the license
in the interest of national security, or in the event of an emergency/
war or low intensity conflict or similar type of situations.

Further, the Licensor reserves the right to direct the Licensee to
close down the service, if implications of security so requires.

Any specific order or direction from the Government issued in this
regard shall be strictly complied with by the licensee.
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The uplinking hub (teleport) to be set up by the licensee will be
used for uplinking T.V. channels only and will not be used for other
modes of communications.

Provisions also exist for monitoring and maintenance of records as
well as inspection by the Government.

Breach of any of the terms and conditions will entail termination of
the licence.

I hope, | have expressed myself with clarity on various security
concerns and | wish to conclude by stating that the Governrment reserves
the right to take action, in public interest, as and when the need arises.
Thank you, Madam.

THE DEPUTY CHAIRMAN : It was a marathon statement.

SHRI RAVI SHANKAR PRASAD : | am sorry, Madam, it has been
made a little elaborate because the whole issue was s0 serious that
deliberately, the entire gamut of the issue was invoived.

SHRI MANOJ BHATTACHARYA : Thank you, very much, Madam.
The voluminous statement made by the Minister amply justifies ......

THE DEPUTY CHAIRMAN : That makes you to speak less.

SHRI MANOJ BHATTACHARYA : It amply justifies that the issue is
very sensitive and very important. But, instead of giving such a huge
statement after 'Calling Attention', the Minister would have done better had
he intimated the House otherwise, by giving a suo moto statement on such
a sensitive matter. However, Madam, | come to my text. Today is a very
auspicious day. It is an auspicious day for me, and an auspicious day for
the entire nation, because today is the birthday of one of the greatest poets
of the world, one of the greatest philosophers, a humanist, and a versatile
genius, Gurudev Rabindranath Tagore.

Madarm, | would like to put queries after quoting, with your
parmission, a very relevant speech of Gurudev Rabindra Nath Tagore.
| have got the full text of a lecture given by Gurudev Rabindra Nath Tagore,
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on April 2, 1920, at the Gujarati Sahitya Parishad, as a reply to their
felicitation of the poet. Madam, it is a voluminous statement. | am not
going to quote the full text even though each sentence of each paragraph is
worth quoting. | am not in a position to quote alf the paragraphs because
the time is not at my disposal. | have selected a small paragraph, and | will
only quote for the information, for the knowledge, of the House what the
great poet, the great philosopher, the great visionary could say more than a
hundred years back, or almost a hundred years back.

SHRI RAVI SHANKAR PRASAD: And aiso the great rishi.,

SHR! MANOJ BHATTACHARYA: Yes, the great rishi. Thank you
very much, Sir.

I quote what he said:

"But in recent centuries has-come a devastating change in our
mentality with regard to the acquisition of money. We not only
pursue it, but bend our knees to it. For us its call has become the
loudest of all voices reaching even the sanctuaries of our tempies.
That it should be allowed a sufficiently large place in society there
can be no question, but it becomes an outrage when it occupies
these seats which are specially reserved for the immortals, by
bribing us, by tampering with our moral pride, by recruiting the
best strength of society on its side in a traitor's campaign against
human ideals, disquising with the help of pageantry and pomp its
innate insignificance.

Such a state has come to pass because, with the help of science,
the possibility of profit has suddenly become immederate. The
whole of human society throughout its length and breadth has felt
the gravitational pull of giant planet of greed with its concentric
rings of innumerable satellites. It has carried t0 our society a
distingt deviation from its moral orbit, its mental balance being
upset and its aspirations brought down to the dust. This is why
never before in our history have our best instincts and endeavours
been so openly flouted as a sickness of a rickety sentimentalism.
And what is becoming a constant source of disaster for humanity is
the incessant hypnotism of money being freed from all barriers in
the way of its secret action upon the mind. It manufactures
opinions, it navigates newspapers through tortuous channels of
supprassion of truth and its exaggeration, it pulls most of the
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strings of politics, it secretly maintains all kinds of slavery under all
varieties of mask. In former times the intellectual and spiritual
powers of this earth upheld their dignity of independence and were
not giddily soaked as in the times of the money-market. But as in
the fatal stage of disease, the influence of money has got into our
brain and affected our heart."

This is what Gurudev said in 1920 in Ahmedabad.

Madam, | now start my speech, | also take the clue from the
lecture of Gurudev, about the significance and the character of the money
power that he was referring to in 1920, which has emerged so powerful after
the First World War, the first imperialist World War, to save the capitalism
from its ominous disaster. After the Second World War had gone by, the
countries could not be saved, and the finance capital is a conversion from
the industrial capital. Instead of industrial capital, it is the finance capital
which has emerged so powerful; the finance capital has given birth to the
so-called neo-liberal giobalisation, and | am sure, the hon. Minister, a good
friend of mine, will appreciate that this globalisation is nothing but
internationalisation or trans-nationalisation of the capital, internationalisation
of commodities, productivity and production of goods, standardisation of
taste and culture and legitimisation of those by the international lending
organisations like the International Monetary Fund, World Bank stc., which
necessarily work to protect the interests of the Western countries. Madam,
in that situation, we should be extremely careful. There is a very interesting
reference-l am referring to the IMF Journal--made in the IMF Journal about
the impact of the FDI on domestic industries. ! am quoting from the IMF
Journal, June 2001, Volume 38, No. I, where a question has been put. ‘ls
the transfer of control, that is associated with the foreign ownership,
appropriate under these circumstances? That is, loosely speaking, are
foreign corporations taking over control of domestic enterprises because
they have special competence, and can run them better, or simply because
they have cash and the locals do not? Does the firesale of domestic firms
and their assets represent a burden to the afflicted countries, over and
above the cost of the crisis itself?” It is being told that, *Through FDI,
foreign investors gain crucial inside information about the productivity of the
firms under their control. This gives them an informational advantage over
the uninformed domestic savers, whose buying of shares in domestic firms
does not entail control. Taking advantage of the superior information, foreigr
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direct investors will tend to retain high-productivity firms under their
ownership and control and sell low-productivity firms to the uninformed
savers. As with the adverse- selection problems of this time, this process
may lead to over investment by foreign direct investors®. That is the
observation expressed in the International Journal of IMF. Now, Madam, |
would come to the present context what is in India. Impact of globalisation,
the hon. Minister is aware and the House is ais0 aware, has been quite
dismal, particularly in the developing countries, urkder-developed countries
and less-developed countries, what you call them as LDCs. The LDCs
should be very careful while formulating their policies, particularly the policies
in relation to the information and news, what the Minister has tried to
axplain in his voluminous statement, They should have been careful. My
first point is that the NDA Government in its Election Manifesto has -- | am
quoting from the NDA's Election Manifesto, page no. 7, The National
Agenda for Governance, under the heading 'Prasar Bharati', point no. 32. It
has been assured to the people of this country before the elections, signed
not only by Shri Atal Bihari Vajpayeeji or Shri L.K. Advaniji, but alsc by many
other eminent leaders of the Allies -- agsured the people that, “We will also
enact the Broadcasting Bill to regulate private broadcasting and to protect
Indian interests. We will restrict foreign equity holding in private television
broadcasting to only 20 per cent and prevent cross holding to avoid
emergence of monopolies in the media®. That is the declaration of the NDA
Government in the National Agenda for Governance. Madarmn, | am sorry to
say that in sharp contrast to such proclamation, this Government has played
a fou!, in so far as uplinking the news and DTH is concerned. | will say that
they are not taking into consideration their recent experience of Iraq War, as
to how the American imperialism has waged a battle against the people of
the world, by disseminating the mis-information or dis-information to the
people; how Donald Rumsfeld and other American leaders are conniving,
even through Pentagon, to influence the people of the Third World
countries, or influence the people of the poor countries and disseminate
wrong information, mis-information and dis-information. This dis-information
is covertly or overtly handled by the big monopoly houses who are busy in
this broadcasting business. | am sure that the hon. Minister will agree with
me that it is News Corporation of America .[Time-befl). Madam, | will take
little more time.

THE DEPUTY CHAIRMAN: Mr. Bhattacharya ...(interruptions)...
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SHRI MANOJ BHATTACHARYA: Madam, it is a very sensitive
issue and | would have some specific queries and clarification.
...fInterruptions)...

THE DEFPUTY CHAIRMAN: If you stop for just one second, | will
take only half a second. We have got 12 speakers. Now, you tell me
humanly, how will it be possible to finish it at 2.30 p.m.? Are you willing to
keep beyond 5 ¢'clock, after the Private Members' Business?

SHRI MANO.J BHATTACHARYA: | don't mind for that, Madam, because it is
a very serious issue. | am ready to go to any length.

THE DEPUTY CHAIRMAN: Okay. Then the House decides that if
it cannot be finished by 2.30 p.m., we will sit beyond 5 o'clock. We should
take a decision. Otherwise, | will have to be very strict with your
deliberation. Okay. Please continue.

SHRI MANOJ BHATTACHARYA: Madam, | was referring to the
Iraq war experience, the Gulf War-ll experience of ours. Here, | must refer
to Shri Rupert Murdoch. The name is quite familiar to the hon. Minister.
Shri Rupert Murdoch is the 72-year old Chairman of the News Corporation
of Australia. He functions from America. He has been quoted in the Asian
Age dated 8.4.2003, published from Delhi. He had said that he was
committed to advance the cause of America. He had said, "Bush is acting
very morally, very correctly. The greatest thing to come of this for the world
economy, if you could put it that way, would be $ 20 a barrel for oil. That
is bigger than any tax cut in any country*. He had aiso stated that he
would, in any way, implement the policies of the United States of America
by passing on misinformation and disinformation. That is the way they
function. The overt and covert activities of these big multinational
corporations, who are making profit out of the broadcasting business,
should be quite well known to the Government of.India. But, unfortunately,
the Government of India, particularly, this Department of the Government of
India, though we tried to caution and restrict, has, many a time, a tendency
to bypass the Pariament. [t is a very sensitive matter. When the Minister's
attention has been called to the matter, he makes a huge statement. He
doesn't feel it fit to discuss the matter, which is a very serious matter, a
very sensitive matter where the nation's security and interests have been
compromised. He does not feel to be judicious enough to come to the
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Parliament,

In the print media, the multinationals are being allowed. | didn't
endorse it. | opposed it. At least, it came to the Parliament and certain
regulations were made. in sharp contrast to the print media, in the
glectronic media, though the Ministry is saying that only 26 per cent foreign
holding has been allowed--in the print media; but there is a restrictive
clause that 51 per cent of the holding should be by Indian companies--there
is, unfortunately, nothing like that and the 74 per cent wilt be fragmented
into pieces. In the electronic media, by holding the 26 per cent, it will be
under the complete control of the multinational corporations.

THE DEPUTY CHAIRMAN: it looks as if you are only going to
speak.

SHRt MANOJ BHATTACHARYA: Madam, | am coming to the
conclusion.

THE DEPUTY CHAIRMAN: Do you know how much time you have
taken?

SHRI MANOJ BHATTACHARYA: Madam, | exclude the time that |
took for quoting Shri Rabindranath Tagore. ...(Interruptions)...

THE DEPUTY CHAIRMAN: He was not a Bengali alone. He was
an Indian.

SHRI MANOJ BHATTACHARYA: Madam, | have not said that he
was a Bengali. Have | ever said that he was a Bengali? | said that he was
an international poet. He was a world poet. Who says that he was an
Indian only?

Madam, | would like to say that, in the print media, it is 26 per
cent foreign holding and 51 per cent Indian holding, whereas in the
electronic media it is 26 per cent and this 26 per cent is completely foreign
holding. You have put some restrictive clauses in terms of Board of
Directors. In the print media, it is very conspicuous. In the print media
three-fourths majority will be there. Three-fourths will be Indian. In the
electronic media only majority is enough. You know very well how this
management will play with the Editors and the Board of Directors. What
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would they do? You know very well and you have the recent experience of
Shri Peter Amnett. Why was Shri Peter Arnett, such an able and efficient
journalist, simply driven out of the CNN? Because he did not toe the line of
American design. So, this is quite possible. This is a very serious issue
where the complete control of the multinational corporations or the FDI or
foreign companies is there, without having any access for us. They will
simply play with the sentiments of the people. They will convert the people
by giving disinformation, This globalisation, the so-called neoliberal-
giobalisation also acts on the psychology of the people. They wilt influence
the psychology of the people. That way, the identity of the nation will be
affected.

I would like to refer to another very serious matter. Madam, on
14" March, 2003, | wrote a letter to the hon. Minister and raised this issue.
Unfortunately, perhaps, the Minister must be very busy, extremely busy and
he did not have the courtesy to acknowiedge the receipt of the letter, leave
aside replying to the letter, leave aside the question of endorsing some
copies to us. In that letter, | wrote to him and | quote,

"I am bringing to your knowledge a serious matter where a foreign
media house seems to have taken an entry from the back door in
the Television and Radio Broadcasting sector, As per the
guidelines of FM radio service, no FDI is aliowed. Radio City FM
91, promoted by M/s Music Broadcast Pwvi. Ltd. (MBPL) has
obtained licence for providing FM radio service in Mumbai and
other parts of the country...... "

Madam, however, it will take time to read this whole letter, The
hon. Minister has got a copy of the same, and | expect a reply, at least, as
no reply has been received till date. Madam, M/s Digiwave Infrastructure
Ltd. is a subsidiary company of Star Limited of Mr. Rupert Murdoch. So,
you are playing at the hands of the multinational corporations controlled by
people like Rupert Murdoch who is committed to promote the interests of
American imperialism. So, in what way should | term that they are patriots.
| am ashamed to say that pseudo-patriots are waging the flag of patriotism.
They are aJl pseude-patriots. They don't have any concern for the nation.
They don't have any concem for the poor people of this nation. They are
trying to create such a psychological situation and psyche in the nation,
whereby the interest of the American imperialism and where the interests of
the British imperialism will be promoted. My specific question is how do
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they do it? There are so many things to be told, Mr. Minister that Radio
City 91 is also a peculiar example......... {Time-bell)

THE DEPUTY CHAIRMAN: Pleass conclude.

SHRI MANCJ BHATTACHARYA: Yes, Madam, | am concluding. |
have some specific questions to put and then | conclude. Madam, | talked
about 51 per cent. How the difference has been made. It is only a change
of the Minister. Instead of Mrs. Sushma Swargj, it is Shri Ravi Shankar
Prasadji, who is the Minister. And, sc the clauses have been changed. In
Print Media, even though, | once again defend it, | oppose it. But, there
were at least some checks. NoO checks are there, Everything has been
removed. The print media guidelines came before, and, if | start reading
from the guidelines, what you have referred to in your Statement, it does
not taliy with that. However, Madam, since the time is short, | would like to
conclude. Regarding the comparison, | have aiready told about. Regarding
the DTH sector, | would like to put a few questions. Was the Star TV's
direct application for DTH licence rejected by the Information and
Broadcasting Ministry, as they are a foreign company not eligible as per
DTH guidelines? Official address of the Space TV, which you have refarred
to, and the Star TV are the same. The Space TV has been formed by
some employess of Star TV and they have shown equity of Rs. 10.01
crores. Where from this money has come? The Space TV is a company
operated by the Star TV. | can also name the persons who are cperating it.
| can name the CEOQ aiso. But, would you please clarify whether the official
address of the Star TV and the Space TV are the same? Whether in the
name of Space TV, the Star TV, a multinational corporation, is coming up.
Whether the CEO, directors and promoters of Space TV are responsible
employees of Star TV? The two employees of the Star TV, who are
directors / promoters of Space TV have put in Rs. 10.01 crores of equity ir
their own name in the name of M/s Space TV. What is the report of
Ministry of Finance on the issue of the equity status of Space TV? Have
they treated the total equity of Space TV as foreign and said that it cannot
be considered against domestic equity?

Is it true that Star TV, as a company, has already informed the
Government that Space TV is Star TV? | have documents to establish, their
audited reports and the balance-shesets, where it can be proved. If true,
then locking at such strong evidence.. shouid not the Government thoroughly
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check and investigate the fact of indirect entry of a foreign company before
granting any ‘Letter of Intent' {LOI) for the DTH service, especially when that
foreign company has been rejected as a direct applicant of a DTH licence?
Madam, the Minister may reply, "as yet we have not issued the LOI". But,
have you rejected it on the ground that they have suppressed the facts and
they have played in a different way. Should the Government not check and
verify the source of funding of Space TV, especially having such strong
evidence of 100 per cent foreign participation? | urge upon the Government
that they should check it and reject it. Is there a scope of giving conditional
LOI in the guidelines to those companies, which do not even fulfit the basic
eligibility conditions? These are basic questions on the uplinking of DTH.
| hope the Minister has understood me because | am speaking very fast.

SHRI H.K, JAVARE GOWDA (Karnataka} : Mr. Bhattracharya, you
arg making your speech faster than the speech made by the Minister.

SHRI MANOJ BHATTACHARYA: Yes, | am speaking quickly
because | have to make the Minister understand me. He has the privilege
of reading a statement. But | do not have this privilege.

So far as the electronic media is concerned, it has got tremendous
impact on the people of this country. Even the psyche of our children has
changed. It is a common knowledge. It has been discussed a number of

times in this House, Sometimes, it appears to me that the audio visual
media has got greater impact on the people than the print media. 1 am
sure, the hon., Minister would handie the situation responsibly. | am

protesting against his bypassing the Parliament on this very sensitive issue
on which he has now made a lengthy statement. The Government should
be extremely careful about it.

THE DEPUTY CHAIRMAN: Mr. Bhattacharya, you are encroaching
upen the time of other Members.

SHR! MANQJ BHATTACHARYA: Madam, ! am concluding. Before
concluding, | would like to quote a small poem of Shri Rabindranath Tagore.
The poem says,

*He, who is one, and without caste and colour, Who with his
manifold power provides people of all colours with what are their intrinsic
needs: Who is in the beginning and in the end of all, the shining oneg, Let
him unite us with the wisdom, which is ' good.” Thank you.
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1.00 p.m.

THE DEPUTY CHAIRMAN: Thank you for this poetry. Mr. Nirupam
- nlease do not taker a leaf out of Mr. Bhattacharya's speech. Just put
pointed questions so that you can get answers.
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"The Central Government shall take immediate steps to establish an
independent, autonomous public autherity representing all sections
and interests in the society to control and regulate the use of air
wave."
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IuwArafey ; smgeT A ferar &1

it Sfter g - a BT T T A

THE DEPUTY CHAIRMAN: No, no. | will tell you how it happened.
The names, which are in the original notice, come accordingly. After that, if
there are some other namas, they come in the last, after the names which
have been taken from the notice itself.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Madam, [ fully
agree with the opinions that have been expressed by previous speakers with
regard to the edge the electronic media has got over the print media, so far
as its impact on the minds of the people is concermned. The Government
of India has made very exhaustive and stringent provisions pertaining to
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foreign investment in the print media. But, to my utter surprise, the
Government has failed to adopt the same prowisions that it applies while
permitting the Foreign Direct Investment in the country, This House has the
right to know what tangible reasons the Government has got. He has
referred to the Supreme Court judgment in which the Government has been
asked to constitute an autonomous, independent, regutatory autharity; and
the judgment was given in 1995! We are in 2003. Why has such an
authority not been created? Now, we have subscribed to the concepnt of
globalisation, and we have been implementing the concept of globalisation
vary aggressively in this country. The entire economy is under
transformation, from the stage of the public sector having thea commanding
heights of the economy, to a capitalistic economy. If such is the case, wnen
there should be strong regulators for every activity in this country. In spite of
the Supreme Court judgement, what has prevented the Government of India
to constitute such an authority even after a lapse of eight years? The
provision that has been stipulated with regard to the print media is, only
Foreign Direct Investment up to 26 per cent of the paid up capital of the
new entity will be allowed. Permission will be granted only in cases where
equity held by the largest Indian shareholders, at least, 50 per cent of the
total equity. Again, it is incumbent on the part of the applicant to get the
permission that it will be conditional and, at least, 3/4" of the Board of
Directors of the new entity and all the key executives and the editorial staff
will be resident Indians. As mentioned by Mr. Pachouri, | want to know as
to why it has been conveniently phrased as a maijority. There is a worldly
difference between 3/4™ and a majority. The majority can be simple, it is
more than 50 per cent; whereas 3/4" means, 75 per cent. What is the
consideration in the mind of the Government to relax such a policy?

Madam, one more stipulation is, the applicant in the new entity
making full disclosure at the time of application of shareholders' agreements
and loan agreements that are finalised or proposed to be entered into. Why
has such a stipulation not been adopted in the electronic media? This
creates doubts in the minds of the people because the security of the
country is involved and the interest of the country is involved. So, my
contention is that the Government has not followed such a stringent
provision while they have opened up private radio broadcasting sector for
licensing. Madam, | am surprised that such an important issue has been
decided without taking the House into confidence. The House has to be
taken into confidence before doing it. How can you do it just by getting the
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approval of the Cabinet? The Cabinet can take a decision, subject to the
approval of the Parliament, that Foreign Direct Investment can be allowed. |
want to know while giving such a permission to allow Foreign Direct
Investments, what are the conditions that have to be stipulated. You have to
take the House into confidence. Really, Madam, it creates a lot of doubts in
the minds of the people because the Government has failed to take the
House into confidence.

Madam, | would like to quc*e one more thing, because ! have read
it in the newspaper, | quote, "There s one Radio City, FM-91, promoted as
Music Broadcast Company which has open licence for providing FM Radic
in Mumbai and other parts of the country, and this Company has been
licensed and it has been financed to the tune of Rs.58 crores by M/s.
Digiwave Infrastructure, which is a subsidiary of Star india Pvt. Ltd., a wholly
subsidiary of the News Corporation Limited.” It is owned by the gentleman
whose name has been mentioned earlier. it appears that some strange
arrangernent has been made by the STAR. Madam, | am rather constrained
to come to the conclusion, any prudent person, with all the material that is
available can come to such a conclusion that there is a tacit understanding.

SHRI NILOTPAL BASU: And the Government is looking the other
way.

SHRI C. RAMACHANDRAIAH: Madam, one more aspect is, the
Company which has financed is alsc a content supplier. How can the
money that has been advanced by the DG Wave Infrastructure be
reimbursed? | don't understand it. For the services that have been rendered,
the service provider has to be paid; whereas in this case, they are financing
the service receiver and they are providing the services. The Government
naver felt judicious or prudent to enquire about all these things.

[THE VICE-CHAIRMAN {SHRI SURESH PACHOURY) in the Chair]

SHRI NILOTPAL BASU: The Minister should tell the House whether
there has been any enquiry for Rs.12 crores that they have invested.

SHRI MANOJ BHATTACHARYA: That was my letter.

SHRI C. RAMACHANDRAIAH: | have also written a letter against
this. | read it in the newspaper, and then | wrote a letter. Of course, the
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Government has not taken the House into confidence. The Parliament has
been neglected or relegated to the background, | never felt bad when the
Minister did not acknowledge my letter. If such is the case, it really makes a
mockery of the Government regulations. Then ! come to the DTH. Sir, you
are there, please do not pressurise me for time because 1 will conclude
before that, ...finferruptions)... The Government for the first time opened up
the DTH Broadcasting in 2000 and that too by a Cabinet approval. Never
did they feel that the House had to be taken into confidence. You see, we
do not have any objection. You have been disposing of..(nterruptions)...
| have been demanding that even the so-called disinvestment should have a
requlator, a monitor, a supervisor. | requested and wrote a letter to the
Prime Minister that Parliament should act as a monitor to supervise the
overall formulation of the policy of disinvestment and the price at which the
PSUs are sold. Of course, my request has been rejected.  But, at least,
while framing a policy, you have to take the House into confidence. Should
| presume that it is for you to indiscriminately allow foreign companies to
sneak into the country, in this vital sector? Sir, thers are also some
Ioopholes in the DTH which | have already mentioned. By exploiting these
loopholes, some foreign companies have already taken advantage. They are
trying to take advantage in one sector and they are trying to take advantage
in other sector. The Minister has meantioned who these applicants are. One
of them is the Space TV Private Limited. For the information of the hon.
Members, if they are not aware, | want to give some details. This is a
Mumbai-based company, promoted by the two employees of the STAR
Group. | will take the names of those persons - Jagdish Kumar and Ajay
Sharma. Of course, the offices, the registered offices of these two
companies are the same...{Inferruptions)... And two employees have invested
20 per cent of the equity, and they bave put in Rs.10.01 ¢rores. Two
employeas of this country! | am very proud that employees can earn to
the tune of Rs.10 crores in this country by serving in a company. Has it
never occurred to the Government that some inquiry has to be conducted?
Of course, I am fully confident that the Minister is wise enough to make an
inquiry because the application has not been disposed of till now.
.{Interruptions)... It is only in the process. ...finterruptions)... It was rejected
earlier. ...fInterruptions)... What is the intention of the Government in all
these aspects? Lastly, the Government has framed guidelines for television
news channelling uplinking, and that too again by a Cabinet approval. Then
why does this Parliament exist? | have got a doubt. Why should be we hold
elections, getting elected and running for five years? We have been striving
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to provide political stability to this Government and that is where with more
concern | am asking. We have been, especially the Telugu Desam Party,
have been striving very hard to provide political stability to the Government
so that we can attract a lot of investment in this country without
endangering the interests of the country and without being detrimental to
the interest of this country. But then this sort of a thing should not be
allowed, Sir A very important clause of the print media guidelines has been
neglected and conveniently ignored. The Minister has to come out with the
real reason. HRegarding mimmum 51 per cent equity to be held by the
largest Indian shareholders has been omitted from the applicant's guidelines
despite that clause being there in the print media. The second clause
regarding full disclosure of application of the shareholders' agreement and
loan agreement has also been omitted. Clause regarding three-fourth of the
directors, which | have already mentioned, has been reduced to a simple
majority.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI:  Mr.
Ramachandraiah, please do not repeat that has already been covered.
L{Interruptions)... Please try to summarise. .. (Interruptions).. it is already
covered.

SHRI C. RAMACHANDRAIAH: Sir, | am trying to summarise.
...{Interruptions)... Sir, the subject is the same. ...(Interruptions)... Rest of
speakers need not talk because the entire subject has been covered by
your goodself and Mr. Manoj Bhattacharya.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) : Anyway.

SHRI C. RAMACHANDRAIAH : | am concluding. | do not want to
repeat what you and other hon. Members have said. But, the subject is
important.

THE WVICE-CHAIRMAN (SHRI SURESH PACHQURI: You are
speaking very well. But the question is, we have a very limited time.

SHRI C. RAMACHANDRAIAH: Sir, what | have been trying to say is.
you made a provision dsliberately by creating a loophole in the system so
that foreign companies can enter into this country under the guise of the
Indian citizenship. That is why | want to warn the Government to protect the
interests of this country, especially in this vital sector. There was an
extansive debate whether to allow FDI in the media. After an extensive
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debate and all considerations, the Government has taken a decision. The
Parliament has given its approval for FDI in this sector. So, | request the
hon. Minister to be very cautious and. very careful about +Dl in this particular
sector because all the highly sensitive FDI decisions, with far-reaching
implications in the electronic media sector, have been taken by the Ministry
alone, exclusive of Parliament, and without creating a regulatory authority!
The creation of a requlatory authority is a must bacause it is such a vital
sector and we have been creating regulatory authorities for very, very
important activities, say, for insurance, electricity, etc. Since it is such a
vital infrastructure of this country, we have to create a regulatory authority.
And, there are umpteen doubts in the minds of the people. So, kindly
address those issues and kindly ensura that there is a transparency in the
functioning of your Ministry. Thank you.

SHRI K. CHANDRAN PILLAI {Kerala): Respectad Vice-Chairman, Sir,
and the hon. Members of the House, at the outset, | want to mention that
even though the hon. Minister, today, made a long statement on the subject
that we are discussing now, | disagree with'many of the points raised in the
Statement. We are discussing a very vital national guestion.

Actually, | confine myself to the area of news and current affairs
qguestions. | wish t0 oppose the proposed measures of the Government.
Basically, the present mind of the Government is that news is treated like a
commodity to which | disagree. Media, as such, is a part of our political
system, specifically, to our democratic secular system. What is the
compulsion for us to entertain Foreign Direct Investment in this sector? This
itsolf is to be addressed first of all. Our Constitution is not permitting such
a thing. Article 19 is specifically for the Indian citizens only. It is not for
foreign nationals. My thinking is that the Government is not addressing this
issue comprehensively in the light of the present global scenario and the
power, or, say, the might demonstrated by the global media piayers.

Finally, what will happen to our naticnal interest? Though the
Government is repeatedly stating through its replies to the questions and
through today's statement that the whole security and safety concemns are
well addressed, | do not think so. Because, even advanced countries like
USA or UK or the European Union countries or Australia, are not permitting
foreign investment in media, especially in the slectronic media. This
Murdoch, with alt his might, was compelled to change his nationality to
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pecome a ‘natural citizen' of the USA to start Fox Television Services. That
is the present scenario. In such a situation, we have to be doubly careful
about it. But, | think, the Government is handling this matter very casually.
Now, the lords of this global village, according to Mr. Nomchomsky, are the
manufactures of the consent and are working for the pressure of MNCs and
TNCs, better say imperialist forces. The latest available example of it is Iraq.
i am not going into the details of that matter because of the shortage of
time. Here, | specifically put one question, has the Government examined
the possibility of proxy shares, to manipulate the entire scenario for the
foreign nationals, or, say, coming up entrepreneurs? If so, that has to be
answered. Another point is, in this issue, the cross ownership has not been
mentioned at all. Nariman sahib also raised this point. Cross ownership
question is available in Indian media also. But my concern is, basically,
about international agencies. This Murdoch is not capable to handle both,
print and the electronic media, at the same time, in Australia, now. That is
the situation. What is the safeguard that we are keeping on this matter?
Basically, this is an opinion-making mechanism. While, mobilising opinion,
they will always try to lead the situation with a view to serve their own
interasts. If the print media, the radio broadcasting and the television are
held by a single man or a single company, what will be fate of the
possibility of differences? So, that is another area which needs to be
addressed. | know, these are ail onslaught continuation of the new
economic policy. And, the hegemony of America is always available world
over, now, too. That is why | am asking why had this provisional permission
to start, for the time being, with a condition to comply with the conditions of
our guidelines willy-nifly, been given? What was the compulsion? What
was the exigency or emergency in the country to start in that way, beyond
the guidelines that have been put up by the Government itself? | want a
specific answer on that point. We have to go through the Pentagon
designs also. Propagation is a specific area that they are now dealing with.
Even with the friendly countries, they are propagating forced ideas, with a
basic purpose of serving their own interests. In such a situation, if our
interest is conflicting with a coming up agency in this country, is there any
guarantee that the coming up agency would take care of our interests? Or,
that would go by the others? That also has to be addressed. My another
point is, does the Government think that the news productions of these
domestic processors are inferior to that of international service agencies? |If
so, that has also to be answered. | do not feel that is inferior.
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My next point is, does the Government think that the technological
competence of our own domestic agencies is far inferior to international
agencies? | don't think it is so. Again, in the scenario of technological
conversance, a coming up agency may monopolise within a short span.
Has the Government applied its mind on this point?

So, my submission is that there is no need of any entertainment of
FD! in the media, either in print or in electronic media. | am basically
opposing that. And, certain queries raised by me may please be
addressed.

With these words, | conclude.

SHRI R.KAMARAJ (Tamil Nadu): Mr Vice-Chairman, sir, | rise to
put forth my views on the Calling Attention regarding Foreign Direct
Investment in electronic media on behalf of AIADMK. Electronic media has
emerged as an attractive media disseminating information and also catering
to the needs of the people to know about the world around. Because of
globalisation, privatisation and liberalisation, when the Government allows
FDI in this sector, it is the duty of the Centre to bear in mind our socio-
cultural aspects and also the security of the nation. Though ours is a plural
society with many languages and different customs, we have projected as
one nation, as Indians to the world all these years. That is why | say that
the Gowvernment should act with lot of care while allowing foreign
investment.

We have entertainment channels that telecast programmes on
sports, science and some big events of the globe. But there are channels
that telecast only news. If such news channels reach the hands of
foreigners, they will impose their views on us. We have a history of
foreigners coming to our country for trading purposes who eventually
colonized it. Therefore news channels should be in our hands.

if by chance, the investors are pro-Pakistanis, that wifl pose a
serious threat to our security itself. In the recent time, we had seen how
CNN and 8BC world justified the US actiorns during lraq war. 1 wish to
make another point here. Satellite TVs such as FTV that attempt to inculcate

* English transiation of the original speech delivered in Tamil.
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westarn culture at the cost of our socio-cultural values diverting the youth
and students from the right path should be identified to save our society.

The news items should subscribe to the News Policy of the
country. The Government had already rejected application of foreign
companies that sought to run 24-hour news channel. If such channels are
given entry now, how will the centre censor the news? These companies
should be registered under the companies Act of the country. Whether
there is provision for this? Will it be mandatory to have onty Indians as
Directors and Editors? if a Foreign Company takes over the management
directly or indirectly what action can be taken on that? | hope the Hon.
Minister will clarify this point.

At the same time the domestic private channeis should be
regulated through guidelines. Though the centre allows the private TV
channels to function, the State Governments have to face the law and order
problems created through telecast of fabricated news and rumour
mongering. There are certain private TV channels in Tamil Nadu that telecast
only wrong information continuously. 1 appeal to the Hon'ble Minister to see
that the permission to such TV channels be cancelled. Thank you.

off JENT I 4 (SEY URY) . gVEe IR oft, vEd uEer #
WHR F AW A9 T g W ¢ B 3 wenw § &y § o domw siw
Hiftrat s & Suat oo & oo Sewht o o wRiw SEnT W wt & gEt
£ 99 oo™ usegelt, PR ox anft ==t &) 7@ ot slv wg SuwHTE St ama oft oW
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2.00 p.m.
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FI QR G M EPT IEa-9ga Yiearl g=m@e

it frore Qo Tt (TERTs) - IvaRaE w21RY, IF AT wEeget AR i
fawg & R o e eae W AT iR meg A e w R ¥ A g M gw
frer & ofe7 € R T R A @ Rufdat R 4 gaeniEh N # ofw g gE a
gare ot f Y fo geer €

TEIY AR A 9 2000 ¥ ugeh a@ P &3 F oy e @ 1w
5oy o Af R wwg 3 T O 59 WoR 3 fer w@ug o fvaw § R
AT # Ao dev 5w Hag ¥ oW o & Prgw = Rel T 6 @ 3T
wfige et iR o, faud sew v e A dofem Rear o wd )
wafE 3u g & i & giiw # @ Pl o & v swd gifw 87 F we T
¢ 5 R Aga oo A e ¥ AR gae Prdao 7 e ik oftore sniffRe
f wh oo ¥ Ba § ) § sittam oftewr oh G0 ofmm Y, R 9 ored,
1995 F Iw Srre far o1, SHe! F@e B uE -

*The airwaves or frequencies are a public property. Their use has
to be controlled and regulated by a public authority in the
interests of the public and to prevent invasion of their rights. Since
the electronic media involves the use of the airwaves, this factor
creates an in-built restriction on its use as in the case of any
other public property.”

Fadt ARyt aRy 9 uE wEt & 1% -

"The Central Government shall take immediate steps to establish an
independent, autonomous public authority representative of all
sactions and interests in the society to controt and regulate the
use of the arwaves.”

{Soermafly wevear deredtr g 1]

ey g o i 4 fa, ax o) Tw WAk W ¥ SEar ¥ oam
|15 ¥ fF FDI 6 wrha a1 & ks aeidtey AR #ofal o & & svacr & 3w
# FM Radio & =raamr & o aned ¥ s@wr of) vaa awor &1 & a1 A §
f& 7z 7ga wiTiiw g ¥ 5 fen wor = e & foao o fer gfedee ofies
Rt 7T, FM Radio & Pt & wa & &Y R &1 9fF Ry 18 & i
e ff 7d ¥, gAY & 9 ft aR-eR a ¥ & 1% Music Broadcast Pvt. Ltd.
& qad i o ERt F FM &1 s R nan R sw o % Radio City 91
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& a9 | fom & FraaEr FM & FOI &1 A1 graue = & afeT g9 oft 3
Digiwave Infrastructure & Services Pvt. Ltd. & gRT ey =ird o ot & w0 o
WY IHH FOF 50-60 PRI$ YT oree Radio City 91 # g &, o % Digiwave
Infrastructure & Services Pvt. Ltd., Star India Pvt. Ltd. & \ewrlt $udt & o
Star India Pvt. Ltd., News Corporation Ltd., Australia @ arodl o & z=d
A Ao AT ¥ fE T 2w A el oY 9 W TEew FO9 58 W 60 BRI TUT
&Y g Music Broadcast Pvi. Ltd. § News Corporation Ltd., Australia
F oE ¥ gHY 9w o oar ¥ 5 e fRReh #oht Radio City 91 & A @ FM
P97 oo T ¥ W T 59 awh & Wi § T eW weat siel A gd siieey
WHR & ¢ ¢ & e € uw @ ¥ 3o Digiwave @Y fifeag
AT AT & FIfF gt IR & 9R Hee Radio City 91 3 Twg e ¥ wEd
T A E AT A AT AR N AN G T g e wEw ¥
T ST &1 Aifer® ©F 8, I @ UF @ B 9 a9 & S0dHovm ArewiEn
F gEeTT BN, T Wy &1 doTan o ST ARan ¥ g Saaaeid
721 ft wwer 7 ik Sfide ¥ o=t v F o w iy R ¥ 9 T d@ww @
frea & o R = & e 5 #F S wET 5 Al o ner @t wdw oRew
Y s, o2 feeh Wfiftwr aeds o Roer A & g@es & o e )
T A W TR Amr ¥ FfEw ;@7 o favly o & @Y @y Hwr &7 e
fore-fra & devve Y & o i vos 59 Yo o e & A T savaa el
T fawg ™ #F oo o R oft & o R o of R TR O g w9
oft @t oft o= ferar a1 LL(9HG WY €AY,

MR T T ¥ O WER 9ad & ua &Y | dodlo uEde
fafts & SR @ TEEAET gl IeTd gV Y AT o] e feani
IF ¥ HUET qaAT T wEaT g mae wr d0d0 7 Sodovmn & g ach
B oft AP a7 AR B IR ¥ aw wr Aodo ¥ ) wHuRE A WOy fodo
mgde ffiks a7 &t a8 I and Rraer get w off o gam &) s A A K
HIHT 9§ B &TACT §

"Financing in the form of refundable loans and advances of
approximately Rs. 58 crores, as at 31.07.2003 has been received
by the Company from Digiwave Infrastructure and Services Private
Limited, an Indian company which is the exclusive provider of
programming to the Company.”

77 93 ¥ o o fmm gen & 4 st F o7 oft o @ B wiew
fafst 7 o v fiv B a7 I ) O 5 W dodo 3 e s fadd
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wet g ¥ gwiee & g Rde @
e ¥ fx fiic Har & Jafea
mEeaEa W Wag § wet wv Arger of T X 3R 39S IR B N e fsar
A7 gF AT o am € 5 sfdfET v didive O wrmet s Wi
aveT ® 30§ oY owy §9g o fvare § A frr o X, Y wie

THE DEPUTY CHAIRMAN : | think, now you should conclude,
because the Minister has t0 reply.
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SHRI RAVI SHANKAR PRASAD : Madam, it was a very
enlightening debate. | came to hear the wisdom of vanious Members who
have spoken on the issue. | am grateful for some of the kind words which
Suresh Pachouriji and others have used about me. Madam, a very brief
preface is very important as to what we understand by electronic media.
Today, | want to share with this august House the immense potential which
this segment has for us. Kindly recall the 1990s; we came with policies in
the IT and Communication and our boys did us wonder in the world. If you
would have had the same mindset about IT, we would not have opened up,
the Government would not have come up with incentives; perhaps the great
revolution which has taken place today, would not have occurred. |
remember my meeting with Mr. Narayana Murthy of infosys in Bangalore. |
asked him, *what you did 10 make it what you are today?® He said, ‘| went
to the best markets in the world®, and | said, "1 will give you the best at the
most competitive price”. That is how a policy regime encourages
entreprensurs. When | talk of electronic media today, Madam, | see the
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immense potential of this media where | also include entertainment in the
targest segment. Madam, | was just going thwough some of the literature,
the age profile, which is the consumer of the electronic media, films,
television and all, is 15-25. The number of this age profile persons in India
and China is 650 millions. The rate of growth is 25 per cent. The number
of the same age profile in America is only 65 millions and the rate of growth
is 5 per cent. | have given this conly to show the immense potential of the
electronic industry, the media industry in the world. What should we do?
Should we allow the great entrepreneur to have a field day, as wa did in the
IT industry? Or, have the same ‘fifty model response which had been
there? Thers is cne thing more, the impact of technology.

Madam, you may recall when the lrag-Kuwait war took piace in
1891, words went round the country, if you want to see war live, go to
CNN, because CNN was beaming from outside. Suddenly, in the entire
country, even in mofussil towns in my State of Bibar, cable operators came,
had a disc and started sending signals whereby you could see the CNN.
Here, the march of technology has overtaken us. When | became the
Information and Broadcasting Minister, | asked my officers: =g awFT 3
gar? e, fam fft w1 § ga mwmi Because the technology has
overtaken us. This is very important to understand when we talk of the
parity between the print media and the television media. That basic aspect
is required to be understoed. How do we look at it? Today, uplinking is
done from Hongkong, Singapore, America and England and downlinking is
done in India because of satsllite. This technology we cannot undo.
Should we just have an Ostrich mentaiity? Or, should we have a regime
where we allow uplinking under transparent and healthy conditions with
good control? | would like the hon. Members to appreciate the fact that if
there is uplinking from outside, the degree of control is negligible. If the
uplinking is from India, namely, using the teleport from India and uplinking,
which is taken by the satelite on the tolevision, the degres of control
becomes greater. This basic aspect is to be understood. Yes, Siddiqui
Sahib is right. Shri Manoj Bhattacharya is right. He can talk about all the
questions of globalisation, imperialism and what not. But the march of
technology is overtaking us. That is a hard fact. You see how we, in the
Governmant, come up with a policy where we respond to the technology in
such a way that our interests are subserved. That is the most important
thing. | talked about the public broadcasting sector. There is a great
employment and revenue potential. Today, | see a radio revolution
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beginning to occur in this country. | learnt to my pleasant surprise that in
Colombo there are 70 radio channels. Why can't we have in Delhi? Why
can't we have in India? Why can't the great creative indian people get an
opportunity to interact, to speak, to be heard and to be paid? There is
employment potential. Therefore, we need to change our mindset. That is
a very important thing to be appreciated.

Madam, with this background, three aspects are required to be
appreciated. One is the platform, s>cond is the content and third is the
accessibility. A platform is like DYTF cable, headend in the sky. The
content is sensitive. We have to be very particular about it, namely, it
should be according to our cultural concept. My lord, ...{Interruptions)...
Madam, | am sorry. At times, the lawyer mindset in me comes into being.
That is why | called you "my lord”. | apologise for that.

THE DEPUTY CHAIRMAN: Thank God, you did not cal me "my
lady".

SHRI RAVI SHANKAR PRASAD: | am sorry, Madam. Therefore,
what we have said is that the people have a wide choice. The people of
India should have various platforms and the people of India must get the
best alternatives available. That is what our policy is. Today, we have got
good compstition; we have got healthy competition. The people of India,
the creators of India should get the opportunity to show their talent on the
screen. How have wé gone about it? Today, we say that in entertainment
100 per cent FD! is permitted, but in news, no. Shri Sanjay Nirupam is not
here. Today, in view of the new guidelines, the entertainment channel can't
show news even for five minutes after three months. 'R ang "FHRWH
Ram ar b FARee fRagy, s e aFae i =g 78 Rar w1 This
we have segregated, as far as the FD! is concerned. Madam, the second
issue, which is repeatedly talked about, is why don't you take the
Parliament into confidence. Madam, it is a Cabinet system of Government
where the Cabinet takes a decision. Daily, we reply 1o the queries through
Starred and Unstarred Questions. The parliamentary contirol is always there.
The Parliament was not in session at that time. As far as news of uplinking
policy is concerned, I, for the first time, went to the press conference with
the uplinking policy s¢ that the entire people can know about it. So many
questions have been raised in the Parliament. Therefore, to make a
sweeping comment that we are seeking to by-pass the Parliament is
certainly not fair. We are following all the healthy norms as far as the
parliamentary responsibility is concerned and that we are doing.
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Madam, one question was asked by Mr. Darda and Mr. Manoj
Bhattacharya, "why 28 per cent in news and why you have watered down
the whole stricter obligation of print media®. Madam, here lot me reply to
one issue as to why we went for 26 per cent in news, though entertainment
is 100 per cent, because we wanted: {a) you come in news, come on my
terms, {b) don't come with your entire money, have liaison with Indian
entrepreneurs, because indian people, in television news content Creation,
are wonderful people and they should also get opportunity of foreign capital,
foreign technology and balance it.

Madam, one thing we must realise that the newspaper industry in
India is driven by family, | do not want to take any newspapers. North or
South, East or West, except perhaps one or two newspapers, most of the
newspapers are family-oriented. There is one big group. Therefore, their
status need not be diluted. We came with 51 per cent and three-four
directors. As far as television is concerned, there is no concept like family
ownership till date; foreign players are here, Indian players are here and
professional management is there, Therefore, we took the decisions, why
(a} let the Board of Directors have majority Indians, (b) editorial control has
to be completely Indian, and (c) the CEO or by whatever name the
Management Chief is known has to be Indian. Therefore, we have taken full
safeguards and, Madam, certain other safeguards which we have taken, |
need to just inform the hon. Members and | am reading this news guidelines
for the electronic media, "it will be obligatory on the part of the company to
take prior permission from the Ministry of Information and Broadcasting
before effecting any alteration in the foreign share holding pattern or in CEQ,
Board of Directors. Mr. Manoj was saying, "you have set 15 days, here you
have not given any day". Madam, they cannot do it without permission,
leave aside 15 days.

SHRI MANOJ BHATTACHARYA: No, | have not said this,

SHRI RAVI SHANKAR PRASAD: Sorry. Someone said like that.
Madam, we are saying about the guidelines, "The Company shall provide for
necessary monitoring facilities at its own cost for monitoring of programme
on content by the representative of the Ministry of Information and
Broadcasting. Madam, security concern, | do not want 1o repeat, because
in my statement -- even some Ministers were saying that your statement is
very long, | said, rightly so -- | wanted to allay any apprehension as far as
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security concerns are concerned, whether it is DTH, whether it is uplinking,
whether it HITS, whether it is cable, everywhere. Yes, Madam, on content,
we have taken a pasition, and, the position is this that under the Cable Act,
we have got a programme court; we have got an advertisement court.
They have to answer to that whether it is an advertisement or content
creation. Madam, there was some serial on some forsign channel where
there was a very horrific representation about rape. We protested and they
apologised. | got a complaint from very responsible quarters that a foreign
channe! has shown that Nagaland is not a part of India because the people
are different; they are Christians. 1 literally got a show-cause notice issued
to them. They apologised to us that we would not repsat it in future. All
these things are going. But the point is that if the technology is marching
ahead, if the Indians have done so well in this segment, therefore, we need
to encourage them. There is uplinking here, there is investment here and
there is a provision for good entrepreneurial recognition of the enterprise of
Indians. Madam, this is the whole cbjective, | want to assure this House.
There are two specific questions raised by Mr. Manoj Bhattacharya. | must
reply to them. | replied to the letter written by Mr. Bhattacharya. Since he
said it in the House, | will enguire again. ...(interruptions)... | will cross-
check it. Madam, as far as this issue is concerned, after receipt of his
letter, | asked my officers to examine the entire matter in detail. So far as
the radic part is concerned, | have asked them to have the opinion of the
Law Ministry, In the light of tha complaints that you have made, | would
like to assure the hon. Member that appropriate follow up action wouid be
taken after the opinion of the Law Ministry is received.

So far as the Space TV is concerned, we have got the matter
examined. We took the view of the Finance Ministry. We also took the
view of the Home Ministry. They have given their feedback. But lst me tell
the hon. House very clearly and categorically that we have a guideline on 49
per cent equity structure, so far as DTH is concemed. This guideline would
be followed very strictly. There shall be no compromise on that whatsoever.
Other terms and conditions shall also be followed strictly. If any player
does not fulfil the terms and conditions of this guideline, he would not be
given a license at all. This is my assurance to this hon. House. That being
the position, the newer contours of this great segment of telavision need to
be appreciated. If we appreciate that, | think many of the concerns would
be allayed.
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THE DEPUTY CHAIRMAN: There are certain very derogatory
advertisements on under-garments, which are shown on telavision. They
make woman lock in a very bad light. Please look into it.

SHRI RAVI SHANKAR PRASAD: Madam, you have raised a very
pertinent point. The Woman Commission and a large number of MPs,
including Shrimati Chandra Kala Pandey, have made a compiaint to me.
Some other women groups have also made a complaint to me. There was
a complaint about advertisements on Fair and Lovely cream, under-
garments and other things.  Madam, | wouid like to inform the House that
after we issued a Show Cause Notice to these channels, they have stopped
showing a large number of advertisements.

THE DEPUTY CHAIRMAN: Thaey are still showing the
advertisement on Fair and Lovely cream.

st wsren wid © 35 @ fawy wwe o E)
SUwTeRY : ond Ty F T W a1 v E

sft <f viwy wwE : AT 2w, e @ o B & B qet | gard £
AR ...(EEae)... TE 3 g U &) AW, v A g T o | Ygeer A
T7-grR v T off | The point is well taken about the Regutator. Madam,
the Convergence Bill is in the offing. The Convergence BHl also talks of
regulators. The Convergence Bill partakes of both carriage content as also
quality content. Therefore, this matter needs to be examined. We will
discuss it. We will take a decision on that.

SHRI MANOJ BHATTACHARYA: Madam, they shouid not have
done it before the Regulatory Body was in place. You could have withheld
the decision of allowing Foreign Diract Investment in the electronic media
because the Convergence Bill is in the offing. You could have taken this
decision afterwards.

THE DEPUTY CHAIRMAN: Now, Shri Satyabrata Mookherjee will

make a statement regarding the second test flight of Geo-synchronous
Sateitite Launch Vehicle, GSLV-D2.
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